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ORDER

Learned Counsel for the petitioner is present and seeks to withdraw this
petition. It is represented by the Ld. Counsel for the petitioner that as already
stated in the Order dated 18.1.2018 in relation to 1* Transferor Company and
the Transfereree Company, the petition which was pending before the Hon’ble
NCLT, Chennai aad has been allowed to be withdrawn and the petitioner being
a part of the Amalgamation Scheme as the 2™ Transferor Company, this
petition may also be allowed to be withdrawn.

Perusal of the order dated 09.1.2018 passed by the Hon’ble NCLT,
Chennai, points out that the Petitioners therein have been allowed to
withdraw the petition and in the circumstances, nothing survives in this
petition and hence, it is dismissed as withdrawn.
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